
File No: DGSYS/APP/CZU/RGMO/1/2025-ACES/GST O/o-ADG-DGS-ZU-CHENNAI-Part(1)              Date: as e-signed

ADVISORY No. 06/2026 – Procedure for filing HSNS Returns in Form HSNS RET-01

Sub: HSNS Cess - HSNS Returns Filing Procedure on CBIC Taxpayer’s portal – 

Regarding.

 ***** 

Attention is invited to The Health Security se National Security Cess (HSNS Cess) Act, 2025 

notified on 16.12.2025 and introduced with effect from 01.02.2026.

2. The HSNS Cess Application functionalities  are developed and hosted on the designated 

Portal  (www.cbic-gst.gov.in)  (herein  after  referred  to  as  the  ‘Portal’)  and  are  functional  from 

01.02.2026. 

3. The  step-by-step  procedure  for  Filing  HSNS  Returns  in  FORM  HSNS  RET-01  on  the 

taxpayer portal i.e., ‘www.cbic-gst.gov.in’ with screenshots is detailed in ANNEXURE-A.

4. The above advisory may be widely circulated to sensitize the field officers and trade.

Encl.-As above                                                         साहिल इनामदार | Sahil Inamdar

अतिरिक्त महानिदेशक | Additional Director General,

                  प्रणाली महानिदेशालय,  चेन्नई | DG Systems, Chennai
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To

1. All the Pr. Chief Commissioners/Chief Commissioners of GST Zones.

2. The Pr. DG/DG, DGGI/DGGST/DG (Audit)/DG (TPS).

3. The Commissioner, GST (Policy Wing).

4. The Commissioner, Central Excise (Policy Wing).

5. All the Pr. Commissioners/Commissioners of GST.

6. The Pr. ADG /ADGs of Systems, New Delhi/ Bengaluru / Kolkata/ Mumbai

7. The Joint Secretary, TRU 1

8. The Joint Secretary, DOR.

9. Web master, CBIC

Copy submitted to.

1. The Pr. Director General, Systems & Data Management, New Delhi ------for information

2. PS to the Member (IT) ----- for information.  
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ANNEXURE-A: STEP BY STEP PROCEDURE FOR FILING FORM HSNS RET-01 

1. The Portal for HSNS cess is www.cbic-gst.gov.in. 
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2. Click on HSNS> HSNS CESS Login which leads to the relevant Login page for registered persons. 
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3. Registered person needs to enter login credentials and click on submit button after which the registered person’s dashboard will appear. 
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4. As per Rule 14(1) of HSNS Rules 2026, every registered person shall furnish a monthly return in FORM HSNS RET-01 on the Portal along 
with the documents specified in the said Form, on or before the 20th day of the succeeding month. 

To file HSNS Returns, go to Menu > HSNS RET-01 > File RET-01. 
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5. On clicking ‘File RET-01’, the following page will be displayed on the screen. After selecting the year and Month, the registered person 
needs to click ‘Proceed’ button for filing the Return.  
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6. During the Registration, the registered person had to select the “Category of Taxable Person” under “Categorisation of Taxable Activity” 
among the two options, namely 1. Wholly or Partly Machine-based Process , and 2. Wholly Manual Process. 
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PROCEDURE FOR FILING HSNS RETURNS: For WHOLLY MANUAL PROCESS 

7. If the Registered person had selected “Category of Taxable Person” under “Categorisation of Taxable Activity” as “Wholly Manual 
Process” in the form HSNS REG-01, the following screen namely FORM HSNS RET-01 with Table 3 namely ‘Details of Cess payable for the 
month (Wholly manual process)’ will appear. 
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8. DETAILS OF CESS PAYABLE  

8.1. Drop down menu containing YES and NO will be available under the Tab, ‘Details of CESS Payable’.  The Registered Person needs to 
select ‘Yes’ if the manual process is undertaken for the return period and ‘No’ if not undertaken.  
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8.2. Cess payable amount should be entered by the Registered person under the heading ‘Applicable monthly Cess payable (Fixed)’.  
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8.3. On clicking Save button, the following screen with the message ‘Details of Cess Payable Saved Successfully’ will appear.  
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9. DETAILS OF ABATEMENT   

9.1. Under the Tab ‘Details of Abatement Claimed’, columns such as Details of Abatement Order issued in the previous month, Amount 
ordered to be abated by the proper officer under rule 15(3) and Documents are available. The Registered person needs to enter the required 
details under the table 4B- Details of abatement (Manual Process) and upload the relevant Abatement order issued by the proper officer 
under ‘Document’. 
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9.2  Once the details are entered, the registered person should click on the ‘Save’ button before proceeding to the next page. Then the message 
namely  ‘Details of Abatement Claimed Saved Successfully’  will appear as shown below.  
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10. LIABILITY AND PAYMENT  
10.1. ‘Liability and Payment’ details should be furnished under Table 5, namely ‘Summary of liability and payment’. The registered person 

can enter the details viz.,  Total Cess payable on manual process, Interest for delayed payment (if any), Penalty (if any), etc. Total Amount 
payable will be automatically calculated by the system after deducting ‘Net abatement claimed’. 

 

 



Page 14 of 38 

 
10.2  Once the details are entered, the registered person should click on the ‘Save’ button, then the entries will be saved and the message 
namely ‘Liability and Payment Details Saved Successfully’ will appear as shown below.  
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11. CESS PAYMENT DETAILS 
11.1. Details of Cess payment such as Challan No., Date of Payment, Bank Name, Amount are to be furnished by the Registered person under 

the table 6 namely  ‘ Cess payment details’. Multiple challan details can be entered by clicking ‘Add Row’ button.  
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11.2  Once the challan details are entered the registered person should click the ‘Save’ button, then the entries will be saved and the message 
namely ‘CESS Payment Details Saved Successfully’ will appear as shown below.  
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12. Verification  

12.1 The Authorized Signatory has to furnish self-declaration with regard to Verification  
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12.2   Once the entries are made, the registered person should save the data by clicking  the ‘Save’ button. On saving the data, the following page 
with the message ‘Verification Details Saved Successfully’ will appear. 
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12.3    In case the registered person is not able to complete the return due to various reasons, he can login subsequently, continue filling the data 
from where it was left by clicking MENU> Complete RET-01 and submit the completed return HSNS RET-01.  

 

 



Page 20 of 38 

12.4    On clicking ‘Submit Return’ button, the return will be submitted and the following message mentioning the Return number will appear.  
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12.5    On clicking ‘View RET-01’ under the menu, the following page will appear with the registration number, Name and Types of Retuns. 
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12.6     On selecting  ‘HSNS RET-01’ from the dropdown box under ‘Type of Return’, the following page will appear with the registration number, 

Return Month & Year, Date Filed, Type of Retuns and Acknowledgement Receipt. 
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12.7 The registered person can download the Acknowledgement for filing the return as below on clicking the icon under  ‘Acknowledgement 

Receipt’ 
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12.8 On clicking the ‘Return Number’ which is a hyperlink,  the form HSNS RET-01 filed by the registered person will appear.   
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12.9 The registered person can also download the return filed by clicking the button ‘Download PDF’ which is available on the right side corner  

of the page. 
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13.  FILING OF REVISED RETURN: 

13.1  As per Rule 14(2) of HSNS Rules 2026, a registered person who has filed a return under sub-rule (1) may rectify any incorrect particulars or 

omission furnished in the said return, before the end of the calendar month in which the original return is filed. The registered person can 

rectify any incorrect particulars in any of the Tabs by clicking File Revise RET-01 under MENU. After rectification of the entries, the same 

should be saved and submited. 
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13.2  Once the revised return is submitted, the following messge viz., ‘Returns Re-Submitted successfully, Return Number: xxxxxxxxxxxxx’ 
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13.3  On clicking ‘View RET-01’ under the menu, the registered person can view both the returns ie., Original Reutrn and Revised Return filed. 

Details entered can be viewed by clicking the Return Number which is a hyperlink. The ‘Acknowledgment Receipt’ & Returns filed also can be 

downloaded by following the steps mentioned above. The returns filed namely Original/Revised can be identified in the ‘Return Number’ 

column as ‘Registration number_RET01_O_Date’/ Registration number_RET01_R_Date’ respectively.  
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 PROCEDURE FOR FILING HSNS RETURNS : For MACHINE PROCESS 

14. MACHINE PROCESS 

14.1  During Registration, if the Registered person had selected “Category of Taxable Person” under “Categorisation of Taxable Activity” as 
“Wholly or Partially Machine Process” in the form HSNS REG-01, the following screen namely FORM HSNS RET-01 with Table 3 namely ‘Details 
of Cess payable for the month (Machine based)’ will appear. 
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14.2 Under the Tab ‘Details of CESS Payable’, columns namely Machine Registration Number, Machine status, Applicable Monthly Cess Rate, 
Total Cess Payable will be available.  
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14.3  MACHINE REGISTRATION NUMBER:  Under the Column ‘Machine Registration Number’, dropdown menu containing all the machine 
registration number will be available.  The registered person needs to select the machines one by one to fill details namely Machine status, 
Total Cess Payable etc. relevant to the machine selected. 

 



Page 33 of 38 

 

14.4  MACHINE STATUS: Under the heading ‘Machine Status’, sub columns such as Working status for the month (Yes/No), Date of Sealing , 
Date of Desealing are available. The registered person should select Yes or No as working status for the month against the concerned Machine 
Registration Number. Also, the particulars namely ‘Date of Sealing’ and ‘Date of Desealing’, if any, shall be entered by the registered person.  
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14.5. APPLICABLE MONTHLY CESS RATE: The applicable Monthly Cess Rate for the machine should be entered by the registered person as 
per the Table 1/Table 2 of the Schedule II of the Health Security se National Security Cess Act, 2025. By clicking ‘Add Row’ button, the registered 
person can add more rows for entering data for all the registered machines.  
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14.6   Once the entries are made the registered person can save the data by clicking ‘save’ button. Once the details are saved, the following 
message namely ‘Details of CESS Payable Saved Successfully’ will appear on the screen. 
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15. DETAILS OF ABATEMENT CLAIMED:  

15.1 Under the ‘Details of Abatement Claimed’ tab, Table 4A namely Details of abatement claimed as per order issued in previous month 
(Machine-based) will be available. Abatement claimed details (if any) should be entered against the Machine Registration number as mentioned 
in Sl. No. 9 for manual process. 
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15.2 The registered person can enter details of abatement claimed for more than one machine by clicking ‘Add Row’ button. Once entries are 
made, the Registered person should save the data by clicking on the ‘Save’ button.  
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16 Procedure for filling entries in other tabs such as ‘Liability and Payment’, ‘CESS Payment Details’ and ‘verification’ are the same as 
mentioned for manual process.  

The procedure mentioned in Manual process may be followed for filing Revised Return, downloading the Return and downloading the 
Acknowledgment Receipt.  


